TR TFHR-THoTAlo / Tedo
S&clo / UloUlo—91 /2014—16
A T URE (T HEAA T

HFRT TAE, FTT q9T

SR HE9li @K 2T Tt

STHTEIT
femh uRfire

HAT-3, Evs (P)
(SR u<el e aved & fae®)

@S, JEHiIaR, 17 3, 2023
HATdUT 26, 1945 R HHJ

HH-G—144(S)

faem= T afeuare

@ 1336 / fdowo /A9 / 91(%)-2023
G, 8 I, 2023

SIBRCEl
garof

IR U ey Ay favafdenery, warRIST (Feme), fage, 2023 S SR weI faue
[T & {3 8 T, 2023 & IUIRH H YRAMUT fFar M1, IR Uowr [ 991 &1 ufshar den
BR-Garer HTaetl, 1958 & M 126 & 3r=FId TdggRT UHTRIG farar ST 2|

IR U<y ey fAfYy fawafaene, wwmRme (Fened), faere, 2023

IR YU Iy Ay favafdemery, wArRIST, SIfRNRH, 2020 &1 AR
JIAEF R b ford

faerre
ARG ORI & digakd ay¥ # Udegrr f=foRaa fdfrm a=mn
ST & —
1—(1) ¥ ffm SRk uew W Ay fvafened, warRer @ T ek
(i), SRR, 2023 H8T SRAT | I

(2) ¥8 o7 10 TS, 2023 A TGl 3N FHSAT ST |

505 RPH (Pryagraj Viswavidhyalya) (Sansadiya) 2023 Data 7¢



2 IR TSI SRATEIRT oIS, 17 3, 2023

IR TR 2—JR U WK Yy fvafdemey, wanRmS, afifm, 2020 ¥ 2,
SR T 26 Geafirpr, W TW, G TW 9Rd wE Ser W age Ry Reafiemen,

¥ 2020 T TITRIST S8l ®8 M 8, & WM W & S0 ovs Fe I fafer
Rl NI L )

feafaerery, RN g A SR |
e aiR 3—(1) SR wWw T R fwaferem, warmer SR A9
agfad (FENe), STeaTee, 2023 TAGERT FARRIA fhar Sirar 21 P ij

(2) W FRET @ B gU W SR (1) 9 ffdse sraee
ERT JAT AT A M & Iudell & T Ha s Bl
a FH T PR FRAE, 39 ARfFEH g1 Jur Aefd qd
JRfem & Wg gl SuEdl & orfM dwa A @l WA |Hsh
SIRAT AT 39 AR & Suey 9 AR 991 | U o |

Iy 3R BHR]

fafer & &= # fa=n, o Ud g & AREd B AR SHH A BT TER B el
AABIRAT / Teerepi BT giRTd BIerell Bl [AHRIT PR AT DI AELIRATAT DI Gl B B HATTATRE
SR UeY Red WRST § SRRy Iy Ay favafaere, RN 9me e o fafy
faeafdenera &) ITuAT o IHHT A R IR SHH W AT SIS Al BT Sudd H-A
3 ol SR Uy I Y fovafdenes, worRre, w2020 (SR wewr SR
T 26 9 2020 ) AT fhar TAT ®

qataa faeafdene™ &1 M <% & U Ul S0 el g9 & AW R R SF @
ST W SR YW U fafyy favafdener, vRmRIST &1 9m gRdafdd wR “Sio Yol uNTE T
fafer faeafdene, PR 6 S B qaiad  STi=ad &l [efe & &1 fafree f&ar |

Jfh 57 e wvse AF H T8 o 3R gdiad fafead @1 drRiitad aRd & forg gred
fur FrRiars smawad o, A oAU R fAAid 10 TS, 2023 B SR U e fafr
faeafqencry, TINRIST (M), SRATQY, 2023 (STR TSI IRATRY HEAT 11 A9 2023) WRamfud faar
T |

I AU Yaih ATy BT URenfid &1 & foy gRRenfia foar i & |

grft sfgy
e HAl|

TS 4,
79 HAR g9,

WY AT |
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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 1041/XC-1014(003)-12-2023
Dated Lucknow, August 17,2023

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the “Uttar Pradesh Rashtreeya
Vidhi Vishwavidyalaya, Pryagraj (Sanshodhan), Vidheyak, 2023” introduced in the Uttar Pradesh
Legislative Assembly on August 8, 2023.

THE UTTAR PRADESH NATIONAL LAW UNIVERSITY, PRAYAGRAJ
(AMENDMENT), BILL, 2023

A
BILL
further to amend the Uttar Pradesh National Law University, Prayagraj
Act, 2020.
IT IS HEREBY enacted in the Seventy-fourth Year of the Republic of India as
followes :—

1. (1) This Act may be called the Uttar Pradesh National Law University, Shorttitle and
Prayagraj (Amendment), Act, 2023. commencement

(2) It shall be deemed to have come into force with effect from July 10, 2023.

2. In the Uttar Pradesh National Law University, Prayagraj Act, 2020, for General
Amendment of

. . . . . . U.P. Act no. 26
including the headings, preamble, short title, long title, the words "Dr. Rajendra Prasad of 2020

the words "Uttar Pradesh National Law University, Prayagraj", wherever occurring

National Law University, Prayagraj" shall be substituted.

Repeal and saving 3. (1) The Uttar Pradesh National Law University, U.P.ordinance

Prayagraj (Amendment), Ordinance, 2023 is hereby repealed. no. 11 of 2023

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act, as amended by this Act, as if the provisions of this
Act, were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh National Law University, Prayagraj Act, 2020 (U.P. Act no. 26
of 2020) has been enacted to provide for the establishment and incorporation of a State Law
University at Prayagraj in Uttar Pradesh to be known as the Uttar Pradesh National Law
University, Prayagraj, for the purposes of advancement of cause of learning, teaching and
research, and diffusion of knowledge in the field of law and also to cater to the needs of the
society by developing professional skills of persons intending to take up advocacy, judicial
service, law officers/managers and legislative drafting as their profession and for matters
connected therewith or incidental thereto.
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In order to name the aforesaid University after the country's first President, Dr. Rajendra
Prasad, it was decided to amend the aforesaid Act to change the name of Uttar Pradesh National
Law University, Prayagraj to "Dr. Rajendra Prasad National Law University, Prayagraj."

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh National Law University,
Prayagraj (Amendment) Ordinance, 2023 (U.P. Ordinance no. 11 of 2023) was promulgated by
the Governor on July 10, 2023.

This Bill is introduced to replace the aforesaid Ordinance.

YOGI ADITYANATH
Mukhya Mantri.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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